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IN THE INCOME TAX APPELLATE TRIBUNAL
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BEFORE HON’BLE SHRI VIKAS AWASTHY, JM AND

HON’BLE SHRI MANOJ KUMAR AGGARWAL, AM
(Hearing through Video Conferencing Mode)
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(ﬁ‘iﬁTUTa'Ef/Assessment Year: 2015-16)
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Ground Floor, 1 SVKM 511, 5™ floor
Boys Hostel Building qdd1H/ Vs. | Piramal Chambers,
Lions Juhu Marg, Vile Parle (West) Lalbaug, Lower Parel,
Mumbai-400 056 Mumbai-400 012
RIRTER /SHE3RY /PAN/GIR No. AAATL-1381-K
(Gﬂﬂ?ﬂ?ﬁ/Appellant) ‘ : \ (Q?qiff/ Respondent)
Assessee by : Shri Vasant Kothari — Ld. AR
Revenue by | : | Shri Brajendra Kumar — Ld. DR
JaTs B ARG/
Date of Hearing 30/09/2021
IS0 1 R / 01/10/2021
Date of Pronouncement
3ER/ORDER

Manoj Kumar Aggarwal (Accountant Member)

1. Aforesaid appeal by assessee for Assessment Year (AY) 2015-16
arises out of appellate order dated 10/02/2019 passed by learned
Commissioner of Income-Tax (Appeals)-1, Mumbai.

2. The Ld. AR, at the outset, placed on record assessee’s letter dated
29/09/2021 wherein it has been submitted that the Trustee of the

assessee Trust would like to withdraw the appeal and seek permission to



do the same. The Ld. DR did not object to the same. Considering the
contents of the letter, we allow the assessee to withdraw the appeal.
3. The appeal stands dismissed as withdrawn.

Order pronounced on 1% October, 2021.

Sd/- Sd/-
(Vikas Awasthy) (Manoj Kumar Aggarwal)

Ja¥ / Judicial Member WW/Accountant Member

H§s Mumbai; f&1® Dated : 01/10/2021
Sr.PS, Dhananjay

m&aﬁ?{mopv of the Order forwarded to:
Satenefi/ The Appellant

g/ The Respondent

SDHIAG(3UTE) / The CIT(A)

SYHI3AYdd/ CIT- concerned
fquriraufaf iy, smaexsrieasifier, 4ag/ DR, ITAT, Mumbai

MSBIsd / Guard File

o 0rwN R

STSRMTIYR/ BY ORDER,

IU/HET® USIHR (Dy./Asstt.Registrar)
STIHT AU SIRIBRT, §& / ITAT, Mumbai.



